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SUPPLEMENTARY   DEMANDS   FOR 
GRANTS  FOR  EXPENDITURE     OF 
THE     GOVERNMENT   OF     TAMIL 

NADU  FOR THE  YEAR 1975-76 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI- 
MATI SUSHILA ROHATGI): 

Madam, I beg to lay on the Table a statement 
(in English and Hindi) showing the 
Supplementary Demands (March 1976) for 
Grants of Expenditure of the Government of 
Tamil Nadu for the year 1975-76. 

THE VICE-CHAIRMAN (SHRI-MATI 
PURABl MUKHOPADHYAY): The House 
stands adjouned till 2 P.M. 

The House then adjourned for 
lunch at six minutes past one of the 
clock. 

2 P.M. 

The House reassembled after lunch at three 
minutes past two of the clock, 

Mr. Deputy Chairman in the Chair. 
STATUTORY      RESOLUTIONS   AP-
PROVING   THE   PROCLAMATION . . 
ISSUED BY THE PRESIDENT ON THE   

12TH  MARCH,  1976,  UNDER 
ARTICLE  356 OF THE     CONSTI 
TUTION, IN RELATION TO    THE 

STATE OF  GUJARAT 
THE MINISTER OF HOME AFFAIRS 

(SHRI K. BRAHMAN AND A REDDI): Sir, 
I beg to move the following Resolution: 

"That this House approves the 
Proclamation issued by the President on the 
12th March, 1976, under article 356 of the 
Constitution, in relation to the State of 
Gujarat." 

Sir, copies of the Report of the Governor of 
Gujarat were laid on the Table of the House 
on the 15th March 1976. As the House would 
recall, following the mid-term elections to the 
State Legislative Assembly in June 1975, 
although no party emerged with a clear 
majority, a Janata Front Ministry, headed by 
Shri Babubhai Patel, was formed with the 
support of the Kisan Mazdoor Lok Paksha 
since dissolved and some Independents. The 
Governor has, in his Report, described the 
political events in the State which led to the 
resignation of the Chief Minister -on  the   
12th     March 


